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Conversion of Telephone Exchange
at Navsari into Auto-Exchange

*820. SHRI C. D. PATEL: Will the
Ministey of COMMUNICATIONS be
pleased to state:

(a) whether there is any plan to
tonvery Navsari (Distt. Bulsar, Guja-
rat) Telephone Exchange into Auto-
Exchange; and

(b) if so, when it ig likely to be
taken up?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) It is the objective of the P&T De-
partment to automatise all large
mAanyal - exchanges .including Navsari
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ag early as availability of financial
and material resources permits PDe-
tailed Plans and Project for an auto-
matic exchange at Navsari will be
prepared after a site for a new build-
ing is available.

(b) A suitable plot of land for an
automataic exchange building has
been selected and action for its acqui-
sition ig in progress.

SHR! C. D. PATEL: Mr. Speaker,
Sir, at the outset, I submit that the
very perusal of the reply does not
reflect the correct picture. It is a
very sorry state of affairs that the
information supplied by the hon. Min-
ister i5 not correct. As for as Navsri
is concerned, it is the biggest city in
Bulsar District. Small cities 1like
Amalsad, Anaval anq Basada have
been provided with Auto-Exchanges
whereag Navsari for the last 35 years,
despite the demand, has been equip-
ped with the old central battery
multi-purpose system. I would like
to know from the hon. Minister—
there was a scheme formulated gsome
time back calleg ‘Nationa] Switching
Plant Scheme’—whether that scheme
is still in existence and being imple-
mented; and whether Navsarj city is
being covered by the plant. Lastly, T
would like to draw the attention of
the hon. Minister to how his reply is
incorrect. Part (b) of his reply says:
“A suitable plot of land for an auto-
matic exchange building has been
selected and action for its acquisition
is in progress.” This reply ig so in-
correct that let the hon. Minister
inform us whether any acquisition
proceedings have been commenced,
leave aside the award under section
11; but whether any notification under
sections 4 and 6 of the Land Acquisi-
tion Act has been issued. I also put
the question to the hon, Minister.
Whether the survey number can be
given by him.

MR. SPEAKER:. You ¢an put a
pointed question.

SHRI C. D. PATEL: My pointed
question is whether survey number
and the proceedings are there or not.
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SHRI KARTIK ORAON: Nothing
would give me more pleasure than to
keep an Auto-Exchange at Navsari
sira;ghtway, as far as possible. But
there are certain limitations. Thig
Navsari is at present serveq by man-
udl exchanges of 1680 equipped capa-
city with 1842 working connections
and g wditing list of 511 as on 31-3-80.
There are certain difficulties for going
in for the Auto-Exchange, because,
first of all, we have to get the land
for the building to be constructed.
(2) We have to make sure that we get
thé Auto-Exchange equipment. Now,
so far as the project report for this
Auto-Exchange is concerned, so many
fﬁing‘s are involved. The first thing
is about the land. The hon. member
has said that the question of acquisi
tion of land is taking a lot of time. I
think the hon. Member should try to
persuade the State Government to see
that the land is available as early as
possible. An action is jn hand to
acquire a piece of land at Navsari. For
acquiring a piece of land at Navsari,
we are having negotiations through
8. B. Garua College Trust. This Col-
lége is prepared to spare an area of
about 8 acres of land; and as and when
this is available, we will go ahead.

far as this Auto-Exchange is con-
¢€rned, it takes quite some time; and
it has got to be planned: and in fact,
the present production capacity of
supply from ITI is hardly sufficient to
cater to the expansion requirement for
the etisting Auto-Exchanges. I can
agssure the hon, member that if every-
tﬁi.ngs goes well, then, tentatively it
is ptoposed to allot equipment from
4 néw c¢ross bar factory at Rai Bareil-
ly in 1984-8% programme. If by that
time everything goes well, then we
will commission the exchanges in 1986.

Prostitution

*821. SHRY ARJUN SETHI: Wil] the
Minister of SOCIAL WELFARE be
pleased to state:

(&Y whether thére are some States
il the countfy where prostitution s
in praétieés
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(b) whether Goveétnrg8dy lhave
framed any scheme to deal with this
serioug threat which ig responsible
for many ‘ill§ anf pfobi€my of the
society; and

(c) if so, what action Gevernment
have detidéd to take in this regdfd?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) to (c). A statement is laid on the
Table of the Sabha.

Statement

The Government of India enacted
the Suppression of Immora]l Traffic in
Women and Girls Act, 1856 ‘which has
been in force all over the cotintry,
except Sikkim, since 1958.

2. The Act prohibits prostitution in
1ts commercialised form. It also pre-
hibits prostitution in any form in, or
in the vicinity of, a public place or in
any area, when so notifled under sec-
tibn 7 of the Act. The pfoblem of
prostitution as a complex and deep
rooted social evil is nevertheless
known fo persist in many places, par-
ticularly in cities.

3. The enforcement of thig Aet is
the responsibility of the State Gov-
ernments and Union Territory Admij-
nistrations. The Act hag been amend-
ed recently with g view to removing
the difficulties and lacunae experienc-
ed by implementing agencies, The
Government of India also psaists
voluntary organisations to undertake
measures agdinst prostifution by
establishment of Short Stay Homes.

4. Thig Act also provides for setfing
up of protective homes, and corrective
Institutions for the care, protection,
training and rehabilitation of women
ahd girls rescued from thé vice of
prostitution.

SHKT ARJUN SETHI: Thé hon.
Minister in hiy stitément Pap stated
that in spite of the bist ¢iuvly #f e





